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ONE FAMILY ONE POST 

(IN GOVERNMENT SERVICE) BILL*
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MR. EPUTY-SPEAKER: The ques
tion is:

That leave be granted to intro
duce a Bifl to provide for appoint
ment or retaining of only one per
son from a family in public services 
and posts In connection with  the 
affairs of the Union.

The motion was adopted.

TTR fcrTO   :  if

cb i TT:   cfi I cl l   I

CONSTITUTION (AMEN MENT) 
BILL*

(Insertion of new article 13A)
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MR. EPUTY-SPEAKER: The ques
tion is:

That leave bĉ granted to intro
duce a Bill further to amend  the 
Constitution of India.

The motion was adopted.
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SALAR\, ALLOWANCES AN PEN
SION OF MEMBERS OF  PARLIA
MENT (AMEN MENT) BILL*

(Amendment of section 3, etc.)

♦Published in Gaette of India Extra 
dated 8-8-80.

SHRI MOOL CHAN AGA (Pali): 
I beg to move for leave to introduce 
a Bill further to amend the Salary, 

Allowances and Pension of Members 
of Parliament Act, 1954.

MR. EPUTY-SPEAKER: The ques
tion is:

•That ieave be granted to intro
duce a Bill further to amend the 
Salary, Allowances and Pension of 

Members of Parliament Act, 1954.

The motion was adopted.

SHRI MOOL CtfAN AGA: I in
troduce the Bill.

15.07 hrs.

CONSTITUTION (AMEN MENT) 

BILL— Contd. i

(Amendment of articles 19 and 41)

MR.   EPUTY-SPEAKEff: Tht

House will now take further discus* 
sion on  Constitution  (Amendment) 
Bill. 1980 (Amendment of articles 19 
and 41).  Shri Bapusaheb Parulekar 
He was on his legs.

SHRI BAPUSAHEB  PARULEKAR 
(Ratnagiri): The ether day wTien I in' 
itiated the debate, I spoke only  for 
five minutes and during that time 1 
made a reference to Article 39 & Ar
ticle 41. I also submitted that in spite 
of thirty-three years of our indepen
dence, States could not implement the 
irective Principles with reference to 
that. 1 also made a mention of  the 
exception of the West Bengal Govern
ment and the Government of Mahara
shtra.  I was discussing the question 
as to the necessity of the introduction 
of this particular Bill. I said at that 
time that on many occasions we re
ferred to the problems abroad. For 
example, when tfiere is a price rise, 
it is usually said that there is  price 
rise in all countries and, therefore, we 
cannot help it. It is with reference to

Extraordinary,  Part II,  Section 2,


